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Intelligence Bureau,
Mi ni stry of Home Affai rs,
Sardar Patel Marg, Bapu Dham,
New Delhi ... Respondents

ORDER (In Circulationr

The applicant has filed this RA seeking review of

the order of the Tribunal in OA No. 872/2OO3 as passed on

the 21st Apri'l , 2OO4, a copy of which 'is annexed as RA/1.

2. On perusa'l of the said order of the Tribunal , it
is observed that a1 'l aspects of the matter including the

ones as have been brought out by the app'l 'icant in the RA

including the facts re'levant to them and as submitted by

the app'l 'icant in the OA had been taken into account while

passing the said order. I do not thus find any error
apparent on the face of the record nor have I come across

any new material having been submjtted by the app'l icant in

the RA which were not avai'lable before the Tribunal at the

time of final hearing.
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3. Further, ofl a very careful perusal of the RA, I
find that the rev'iew app'l icant has sought to reargue the

case by way of this RA, and which'is not permiss.ible. The

RA is also not maintainable as per the provis.ions of
Section 22 (3) (f ) of the Administative Tribuna'ls Act,

1985 read with Order 47, Rule (1) of CpC and also in view

of the ratio laid down by the Hon'ble Apex Court in K.

abu & India & JT 1 997

(7) SC 24 as we'l'l as Li'l ly Thomas v. Union of India,
(2000) O SCC 224. If the review app'l icant is not

sat'isf ied with the orders as passed by the Tribuna'l in the

said OA, he wi'l t have liberty to proceed in the matter as

per 'law.

The RA is according'ly, dismissed in c'ircu'lation.
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(SARWESHWAR JHA)

MEMBER (A)

r

a

4

/pkr /

r


